FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)

Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF SUNPOINT TRADING
LIMITED (FORMERLY KNOWN AS SUN FINLEASE (GUJARAT) LIMITED)

Sr. No. Particulars Details
1. Name of Corporate Debtor Sunpoint Trading Limited (Formerly
known as Sun Finlease (Gujarat)
Limited)
z, Date of incorporation of corporate debtor 21.01.1988
3. Authority under which corporate debtor is | RoC-Ahmedabad
incorporated /registered
4 Corporate Identity No./Limited Liability | L46109GJ1988PLC010293
Identification No. of corporate debtor
5. Address of the registered office and principal | 3, Ravipushp Apartment B/s. Navneet
office (if any) of corporate debtor House Memnagar, Ahmedabad, Gujarat,
Indija, 380052
6. Date of closure of Insolvency Resolution | 25.02.2025
Process
% Liquidation commencement date of corporate
debtor 29.08.2025 (Order received on
29.08.2025)
8. Name and registration number of the | CA Gomti Ramchandra Choudhary
insolvency professional acting as liquidator Reg. No - IBBI/IPA-001/IP-P-
02625/2022-2023/14275
9. Address and e-mail of the liquidator, as|9-B, Vardan Complex, Near Vimal
registered with the Board House, Lakhudi Circle, Navrangpura,
Ahmedabad - 380014
Email Id:
cagomtirchoudhary@gmail.com
10. | Address and e-mail to be wused for | Asstated in Sr. No. 9 above
correspondence with the liquidator Email Id:
cirpsunpointtradinglimited @gmail.com
11. | Last date for submission of claims 28.09.2025 (30 days from the receipt of

the order)

Notice is hereby given that the National Company Law Tribunal Ahmedabad Bench has ordered
the commencement of liquidation of Sunpoint Trading Limited (Formerly known as Sun
Finlease (Gujarat) Limited) on 29th August 2025. (Order received on 29.08.2024) under section
33 of the Code.

The stakeholders of Sunpoint Trading Limited (Under Liquidation) are hereby called upon to
submit their claims with proof on or before 28.09.2025, to the liquidator at the address
mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penaihes I 7N\

( t K Ct,ua{m \/) \,r

Date: 01.09.2025
Place: Ahmedabad

Liquidator

\

CA mti Ramchandra Choudhary

Reg. No. IBBI/IPA-001/IP-P-02625/2022-2023/14275
Validity of AFA till 30.12.2026
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Gujarat Toolroom Limited
CIN: L45208GJ1983PLCO0GB0SG
Regd. Off.: 21A Space House, 61, Snimali Soc., Navarangpura,
Ahmedabad, Gujarat, 380009

Email: cs{@gujarattoolroom.com | Mob. No: +31 84010 01136
NOTICE OF THE 415T ANNUAL GENERAL MEETING TO BE HELD THROUGH

VIDEQ CONFEREMNCING {VC) OTHER AUDIO VISUAL MEANS (OAVM)
Mabee is hereby givan Ihat the 415t Annual General Mesting of the Members of GUJARAT
TOOLROOM LIMITED will be held on Monday, 29th September, 2025 at 02.00 PM 15T
| through VG OAVM in compliance with applicable provisions of the Companies Act, 2013
iand Rules made thersunder, SEBI [Listing Obiigations and Disclosure Requiremenis)
Reguistions, 2015, read with General Cincular 272024 issued by the Winsiry of Conporate
fffairs (MCA) dafed 19th September 2024 and SEBI circular no, SEBVHOICFDICFD-
PoD-2IPICIRM2024/1533 dated 3rd October, 2024 (hersinafier colectively referred 1o as
“the Circetars™) o ransact businessas salout in the Notice of the AGM
1. Dispatch of Nofice of AGM and Annual Report:

In complance with the said Circutars, Nofice of AGM along with the Annual Report
2024-25 will be seni ondy. through elecironic mode fo those Members whose e-mail
addresses are regislered with the Company's Regislrar and Share Transfer Sgenll
Deposidones, The Nobice and Annual Reporf 2024-25 will also be available on the
Company"s wabsile www.gujaratioolroem.com, wabsites of the Slock Exchanges ia.,
BSE Liritad.

£, Manner of registering/ updating e-mail addresses.
Members holdirg shares i dematenalized mode and who have nof registered! updated
their e-mail address; are requested to register’ update the same with the Depository
Participant{s) where they maintain their demat accounts. Members holding shares in
physical mode, who hava not registered’ updated thesr e-mail addrass, ans requested Lo
submit details in prascribad Form ISR-1.and other ralevan farms 1o Bigshara Services
Private Limited tha Raegistrar and Transfer Agent of the Company at
nveston@bigshareoniine.com. Sharehokders may downlkead the prescnibed forms from
the RTA's website athilps-iweww. bigsharsonline com!

3. Manner of casting votes through e-voting:
The Company has avaiied the senices from Bigshane i-Vobe (e-woting)  platform for
providing remate e-valing facility ta its Membars to cast thes votes on all resolulions set
aut inthe Motice of the AGM. Addilionally, the Company is providing facility of e-voting
during the AGM for Members who have not cast their vofes through remofe e-voting.
The manner for remote e=-voling! voting during the AGM by Membsrs holding sharesin
dematenalized mode, physical mode and for Members who have not regisiensd their e-
mad eddress has been provided in the Noles to Molice of tha AGM,

Members are requesied o carefully read &l the Motes sab out in the Nobce of the AGM and

in paricular, instructions for joining the AGM, manner of casting voles through remate -

wating and e-voling during the AGM

For Gujarat Toolroom Limited
Sdi-

Arunkumar Udaybhal Dave
Managing Diraclor

DIN; 11169192

Date: 30.03 2025
Place: Ahmedabad

HERO HOUSING FINANCE LIMITED

I}}lhﬂlddmﬂhﬂl-iﬂ 1k Flaer, Oéd Amarpali Cinema, Raya Road, Rajlo, Gjans-)5004,

ca! 08, Commasnity Camire, Basand Lok, Vasant Vinar, Kew Dalhi « 110057,
sHousng P'h o1 l'BH-TM. Tall Free Ho: 1606 212 §00, Email: customer careimerchil cam
Fﬂﬂl‘l-‘r'i' Wabsiie: wwa herehousingfinance.com | CiN: US51520L2015PLC30148

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

[fs per Appendix IV road with rote &{1) of the Security inlerest Enfarcement Rules, 2002)
Whereas, the undersigned beirg fhe Authorized Ddfices of 1he Hesa Holmsing Finance Limited,
under the Securilization and Reconstructian of Financial Assels and Enfarcement of Securily
Inlterest Bed, 2002 and in exerclse of powers eonbernad under section 13012} read wilk rule I al
the Security interes! (Enfarcement) Rules. 2002, issusd 8 demand natices as mentloned below
cailing upan the Borrowers to repay the amourd mertioned in the notice within 80 days from the
dirbe of the said nolice.

Thoiy berrcranr, Frnvireg lalied fo repay teicameirs, netice 15 hangny ghoen ko B beomar, in particdar and
il publicy inganina, Wal e undersignid has laken peesession ol the property desoried Penain bl ow
in ganncisg ol praers confarnad an him under sscion 1304} ol the ssid Act nesd with noie 8 ol the sad
Flules,

Thip Barrgraer, in peetiouiar, and the pubiicin gerdsal, are hanstny cautioed ool i ded with B propery
ard ary dagings with The propely willbe subjoct (6 the charge of the Herd Housing Financ Lirilid, lor
an amourd refdened Lo balow aling with inleres! Teneon and panalinleresl, charges, costs #ig. noen dabe
manfoned below

The boemewer's allenlon [ invibed to pravislans af sub- sacilon (8] of Section 13 of the Aed, In
respect of time avallable, toredeem the secured sss=ls

Loan Mams af Obligoe(z) Date el Demand IDate ol Poasession
Accoun| ILegal Heirja)/ Hetice Amouril a8 (Constnsetive
Ma. |  Legsl Repressnlabives) per Damand Halice Physical)
HHFAAJHOU | The Lagal Heirs of Balokhariya 26/05/205, 26108/2025
24000045134 | Sunny Sureshbhal, Bakokhriya Rs. 2752738~ {Symibalic)

| Radha Sanibhal a8 on date 26:05:2005

Descriplion of Bacurad Assatsimmuovable Properiles:- Al Thai P And Fancel Of Properiy Ba
Raziderdal Teremant Construcied On Morthem Side M2 Land Admeaasiring 40.5 59, Matars. 1 5
Flat Mo. 461-B Paiki £f Plot Mo 46 Of Tp. Scheme Mo 1 Known Ag Avannagar OF Fio. Mo G200fF Lying
Anad Siuates A Revanug EJNEEO 13811 Paki Of Village FRalya Of Rajkat City And District Rajkat
In The State Of Gujzral, Wilh Cammon Amendlles Writlen in THle Documenl, Baundaries: Easl:
Foad, Marth: Ofers Prageny, Wesl: Otherz Properly, Soubh: Virsl Raval Properly

HDFC Bank Ltd., 1st Floor, Aakansha Building, 10 - Vijay
Plot Corner, Gondal Road, Rajkot - 360001 (Gujarat).

LR HDFC BANK
Mo:- 9427727807

Appendix -IV POSSESSION NOTICE See Rule 8 (1)

Whereas, The undersigned being the Authorized Officer of the HDFC Bank Limited under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
and in exercise of Powers conferred under Section 13 read with the Security Interest (Enforcement)
Rules, 2002, issued a demand natice date 01.05.2025 calling upon the borrowers (1) Kishan Oil
Industries — Partnership Firm Through Its Partner Nilesh Vitthalbhai Shera (2) Nilesh Vitthalbhai
Shera (3) Vasantbhai Hansarajbhai Shera (4) Sureshbhai Vitthalbhai Shera (5) Ishvarbhai
Hansarajbhai Shera to repay the amount mentioned in the notice being Rs. of Rs. 1,56,42,242.47/-
(Rupees One Crore Fifty-Six Lakh Forty Two Thousand Two Hundred Forty Two and Forty Seven Paisa
Only) as on 29/03/2025 in Current Account-retail Business Banking Loan A/C No.
50200051204530 & 50200051371255 BBG-WCTL-GECL EXTN Loan A/C No. 452842146 with
furtherinterestand expenses within 60 days from the date of notice/service of the said notice.

The Borrowers having failed to repay the amount, notice is hereby given to the Borrowers
and the public in general that the undersigned has taken Symbolic Possession of the property
described herein below in exercise of powers conferred on him under Section 13(4) of the said Act
read with Rule 8 of the said Rules on this 26th Day of August of the year 2025.

The Borrowers Mortgagor in particular and the public in general is hereby cautioned not
to deal with the property and any dealings with the property will be subject to the charge of
the HDFC Bank Limited for an amount of Rs. 1,56,42,242.47/- as on 29/03/2025 in —
50200051204530,50200051371255 & 452842146 and interest & expenses thereon until the
full payment.

DESCRIPTION OF IMMIMOVABLE PROPERTY

All That Piece And Parcel Of Immovable Industrial Property Known As “khedut Qil Mill* On
Plot No. 13, Rokadiya Para, Near Tri Mandir, Near Ravi Industries, Liliya Road, Amreli And
Also Situated On Revenue Survey No. 334 Paiki Of Plot No. 13 Having Total Area
Admeasuring 671-41 Sq Mts At Rokadiya Para, Amreli & Bounded As Under: East : Land Of
Plot No. 34, West : Road, North : Road, South : Land Of Plot No. 20.

Date : 26.08.2025, Place : Amreli Sd/- Authorised Officer, HDFC Bank Ltd.

HHFEDNHOU | The Legal Heirs of Jivragbhai Haribhai 2605/2025 2ME 2035
21000014439 | Ladva, hﬂthblﬂldlurllhhh Rs. 13,21 664 [Symibalic)
| Ladva Jesumatiben Alpeshbhai as on date 26053025

Dwseription of Secured AssatsImmovable Proparties:- &1 Thal Fiece And Parcel D Plal 13418415
Faibd S0 Plot Nond3-14411 Land Adm 70,25 50, Metars e 94,65 5q. vard, Bearng Wadiman
Fevenug Survey Mo 2003 Paike OUF Mo 11 And Final Piot Mo 38 Paiki Od TR Scheme Mo 2. Situsted At
Arag Kooan As “Snivam Sccety, BH Uls Vislon Sehool B0-feet Rosd, A1 Surendrangar And
Surendarnagar TA, Wadbwaan Disl  Surerdarags Wilhin Suerdamacy’ Dudhee) Wadhean
M.l'l-t'maila Lirmits O Sorsndarnagar Dist. Surandar Magar And b= Bounded As Under: Prope
Bounded By: North: 13.1 Fasl And This Side Hoad. South: 13.1 Feat Ard This Sida Final Flal
East: &5.00 EEt.ﬁn:Iﬂ':g Sida Sub Flothdo 13,10 Weat: 85.00 Fest And Thiz Side Flotba 1412

“““““““““““ 54~ Authorised Officer |
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DATE :- 01-08-2025,
PLACE: RHI{CIT'SLIFIEI'JI}HAHAGAH FOR HERQ HOUSING FINANCE LIMITED

IDFC FIRST Bank Limited
. ] IDFC FIRST

{ersiwhile Capital First Limited Bank

and amalgamated with IDFC Bank Limitad) :

CIN : LES110TN2014PLCO9TT92

Registered Office: KRM Towers, Bth Floor, Harrington Road,

Chetpet, Chennai-600031. TEL: +91 44 4564 4000 | FAX: +31 44 4564 4022.

APPENDIX IV [Rule 8(1)]
POSSESSION NOTICE (For Immovable Property)

Wheress the untdersigned being the Authorised Officer of the IDFC FIRST Bank Limited
(erstwhile Capital First Limited and amalgamated with IDFC Bank Limited) under the
Securifization and Reconsiruction of Financial Assets and Enforcement of Security
interestAct, 2002 and in exercise of powers confemed under section 13412) read with nss
3 of the Securty inferest (Enforcement] Rules, 2002 issued & demand notice dated
30.11.2024 calling wpon the borrower, co-borrowers and guaraniors 1. RATHOD
MAHESHEUMAR, 2. RATHOD DAKSHABEN, 1o repay the amaunt menfionad in the
nofice being INR., 5,21,111.80/- (Rupees Five Lac Twenty One Thousand One Hundred
Eleven And Ninety Paise Only) 3z on 27112024 within &0 days from the date of recaipt
of the seid Demand notice.

The barrowers having fadiad 10 repay tha amaunt, nolice s hereby givan bo the borrower
and the public in gensral that the undersignad has laken Physical Possession aof the
propedy descrbed herein belaw in exercise of powers conferad an him ender sub —
seclion (4)of section 13 ol Act read with rule 8 of the Sacunty inferest {Enforcermsnt) Rules,
2002 on this 237 day of AUG 2025,

The borrowers in paricular and the public in general is hereby cautioned nof to deal with
the propery and any dealings with the property will be subdect to the charge of THE IDFC
FIRST Bank Limited {ershwhile Capital Firsl Limited and amalgamated with IDFC Bank
Limited) for an amound of INR . 5,21,111.900- {(Rupees Five Lac Twenty One Thousand
One Hundred Eleven And Ninety Paise Only) and interest therecn

The barrower's alfendion i5 invited 1o provisions of sub— Sechion (3] OF Section 13 of the
At inrespecl ol ime available, Lo redaem the secured assats,

All That Piece And Parcel Of Gram Panchayval Property Mo 524, Admeasuring 300 5q. FY,
Situated In Gartal Land OF Yillage Darol Station, Taluka Kalsl, Dist. Panchmahals;
Gujaral-388320, And, Bounded As: East: Public Road, West: Valkunkt Socety, North:
House Of Dharmendrasink Udesinh, Sewth: Housa Of Chauhan Prabhatsinh Bharartsinh

Sdi-

Authorised Officer

Date; Z3-08-2025 IDFC FIRST Bank Limited
Place: GUJARAT (erstwhile Capital First Limited

Lean Account Mo 115201984 and amalgamated with IDFC Bank Limited)

Heza cis vilg dledan
Hope #'es ilws 5B

Central Bank of India
SCENTRAL® TO YOLU SINCHE 1911

BRANCH : JAGNATH PLOT - GYMKHANA ROAD, RAJKOT.

POSSESSION NOTICE (For Immovable Property) [Rule 8 (1)]

Whereas, The undersigned being the Authorized Officer of the Central Bank of
India, Jagnath Plot Branch under the Securlizabion and Reconstruction of Fmnancal
Assels and Enforcarment of Secunily Inlarest Act 2002 (34 of 2002) and in exercise of
powers conferred under Secton 13(12) read with ruhe 3 of the Secunty Infenest
[Enforcement) Rules, 2002 issued 8 Demand Nobce Dated 10.06.2025 (which was
publshed on 18.08.2025) calling upon the Borrowers | Motgagors | Partners |
Guarantors Mr. Jayesh B. Maradiya, Mrs. Misha Maradiya to repay the amaunt
menbioned in the nofice being Rs, 4,95,204)- (Rupees Four Lac Ninety Five Thousand
Two Hundred Four Qnly) within &0 days fram the dats of receipt of the said nobce,

The Borrower having failed b repay the amount, nofice is hereby given ko fhe
Borrowers [ Guaranlors and the Public in general that the undersigned has Laken
Possession of the property described herain below in exercse of powers confermed on
himiher under Sub-Section (4) of the Section 13 of the Actread with rule 8 of the Sacursty
Interas| Enforcement Rules, 2002 on this 30th Day of August of the year 2025.

The Borrowers [/ Guarantors in particuiar and the Public in genaral is heraby
cauticnad not o deal with the Movable [ Immovable Assats / Property and any dealings
with the Properyies will be subject io the change of the Central Bank of India, Jagnath
Plot Branch for an amount Rs, 4,95, 204/ (Rupees Four Lac Ninety Five Thousand
Two Hundred Four Only) i dua to us as on 11.06.2025 and interast tharean, (Amaunt
deposited afterissuing of Demand Motice UiSection 13{2) has given effecl

The Bomower's attention is invited fo provisions of sub-section (8) of Section 13 of
thi &cd, i respecd of bme available, o redeem the seounsd a5seis,

DESCRIPTION OF THE MOVABLE | IMMOVABLE PROPERTY

e b e o e Y e L

l:lat.alls of Mortgaged
Deed [ Document :

T AT ST T T T T T T T AT

Sr DESCRIPTION OF THE EEE[:JH'Ei} ASSETS!
Mo, IMMOWVABLE PROPERTY/MOVABLE PROPERTY

1. |Residential Flat No. 703 having Buwslt up Area Admeasuring | Morgage Deed
41,65 50, Metars, Carpet Area 35.15 5g, Mirs,, sitluated atihe No. 7851
Sevanth Floor of Building No. LIGEZ (LIGE) of LIG Scheme of | Dated 04.04.2016
EWS Yojma, T.P. Schema Mo, 9. FP Noc 3174, Tofal Land
Admeasuring 22685 00 Sq. Mirs, of Revenua Survey No. 53
palkiafVillage Munjka, Tal. & Reglstration Sub Distrct Ramol,
Disl. Rajkol, Gujaral. Area ; 41,65 Sg. Mirs. North ; Gardean,
South : Lagu Flal No. 704 and Lift, East : Garden, West
Passage and Lagu FlatNo, 702

Date : 30.08.2025, Place : Rajkat

Sdi- Authorised Officer, Cantral Bank of India

.........

Description of the Immovable properties.

RELEVANT PARTICULARS

INVITATION FOR EXPRESSION OF INTEREST FOR

TENSILE STEEL LIMITED
OPERATING IN STEEL AND RELATED PRODUCTS AT AHMEDABAD GUJRAT
(Under sub-regulation {1) of reguiation 384 of the Inscivency and Bankruplcy Board
of India (Inscivency Resolution Process for Corporate Persons) Regulations, 2016)

FORM B

PUBLIC ANNOUNCEMENT
(Respatatian 12 of the Insohwency and Bankrupicy Board ol India (Uspidation Process) Regetations, 2016}

FOR THE ATTENTION OF THE STAKEHOLDERS OF SUNPOINT TRADING
LIMITED (FORMERLY KNOWN AS SUN FINLEASE [GUJARAT) LIMITED)
) PARTICULARS DETRILS
1 | Marre al Camicrate Oebilo | Sunpaint Trading Lirmitad {Ferrmesdy
| known &= Sun Finleass (Gujaral) Limited)
2 | Data al incorparation of corparate dabéod 21,01 1938
3 Mutherity undar which corparate | RoG-Ahmeadahad
debtor is incorporated / registered |
4 [ Corporata fdentity No., / Limétad Lishiy | L46103G19953PLED10203
identification No. of corporate defitor
Addrzss of the registered office anr:
principal office (i any) of compos

| 3. Ravipushp Aparbment B/, Mavnest
House Memnagar, Ahmedabad, Gojarat

n

debdior I L [
G | Uate of closwe of Isohency Hesolibon 2502 225
Process |
7 | Liguidation conmancament daba ol 29.08.2025
cirpirate dalbiod | {Order recaived an 2908 2025)

| CA Gomiti Ramchandra Chaudhary
Reg. Na.
IERLIPA-0011P-P-(2625 202 2- 202314275

| 9-B, Vardan Complex, Maar Vimal Rouse,
Lakhudi Circie, Mavrangpura, Ahmedabad

3800714

| Emal ld © cagomtirchsudnary@omail.cam
Az tated i 32 Moo 9-above Ermail 1d

| cirpsunpodniradingfimited Ggmail.com

| 28.09.:2025

| (3 days from the receipd of the ardér)

8 | Marme and ropetation number of e
insohvancy profagsicnal actng

a5 =|g:|-.|il:ia1r.--'

9| Addrass-and a-mail of the liquidston 3
reqistered withi the Boa

10 Address and e-mail B e used lot
correspondanca willy the lguidsio
11| Lazd date Tor sulsmission of chaims

Nolice i heredy piven that the Mational Company Law Tribunal Ahmedabad Bench has
ardered tha Gamsnenserment of liguidation of Swenpaint Trading Limited (Formerly known as
Sun Finleasa (Gugaral) Limitody on 257 Augus 2025, (Order received on 29.068.5024) under
sgction 33 of the Cooe.
The stakefiokders of Sunpolnt Trading Limited (Under Liguidation} are herety called upon b
sinmed thelr clairms with procd on or bafore 29082025, to the liguidatar at the address
menliomad against ibem No.10.
[he financid crediors shall submit their clams with proo by electronlc means onl sllather
oreditors may submit the claims with the proaf in person, by postor by electronic means.
subimission o falss armisleading praal of claims shall afirac! penallies
-
CA Gomil Ramchandra Choudhary
Liguicator
Reg. Mo, BELPS-00711P-P-0262 5 202 2- 2025114275
Validity of AFA Rill 30122026

Date : {1.09.2025
Place - Ahmadabad

1. [Name of the corporate deblor | TENSILE STEEL LIMITED
along with PAN & CIN/LLP Mo, | CIN: U99999GJ1960PLCO01006
PAN: ABACTETISC
2. |Address of the registered office.  [HIRABAG, VISHWAMITRI RD, BARODA,
Gugarat 380008
3. |URL of website httpshwibworihipe. comy

4. |Details of place where mawrity of [Land and Buildng of the factory situated at
fixed assels are ocaied Mouje, Majalpur, Diskact Wadodra in the mame
of Tenste Siegl Limiled,

3. {Insiafed capacity of main
producisl services

Presenily, there iz nd busingss

. [Cuantity and valug of main M
products’ services sold in fast
finarcist year

7. [Mumber of employees! workmen |0 (NIL}

8. |Furher details Including  |ast {Can be requested over mail at:

avallable  financial  statements |cirp.lensfestoedfamail. com

(with schedules) of bao years, Hsts|Or Visit at

of creditors are available at URL: |hitps:iwitworihipe. comtensile-steel-imited!

8. |Ekgibility for resolution apphcants: [Can be requested ovar mail at:
under seciion 252k} of the cirp tensiasieei@gmail.com

Code s availabie a1 URL: Or visd at
hiltgs ihibaorthpe comitensla-slaal-limilad!
10.|Last date for receipt of 16-03- 2025
expression of infenast
11| Date of wsue of provisional Bt of | 26-09-2025
prospactive resolution applicands
12.|Lasl dale for submission of 09-10-2025
___|objections to provisicnal st
13.| Date of ssue of final list of 1 -10-20E5
prospeclive resolulion applicants
14.{Date of isswe of information 16-10-2025
memorandum, evaluation matnx
and regues! for resolubion plans
Lo prospective resolulion
gpplicants
15.|Last date for submission of 15-11-2025
resciution pians

16.|Process email id 1o submit
Exprassion of Intares!
17.|Details of the corporale deblor’s  |N&

cirp iensdesiesimgmail.com

VFISTL.I

HOWUSIMG FINAMECE

read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.

through E-Auction.

regisiration status as MSME.

CA Bihari Lal Chakravarti

Resolution Professional

In the Matter of Tensile Steel Limited

IEBI Reg. No.: IBBUIPA-BI2P-NODBE32019- 20201127 TE

AFA No: AAZN 2TTE02/311225/203623

AFA Valid upto 31.12.2025

Reg. Address: D-54, First Floor, Defence Colony, New Delhi-110024

Date : 01-00-2025 E-Mail ID: bichakravarti.associates@gmail.com
Place: Maw Delhi CIRP Mail id: cirp.tensilesteal@gmail.com

=~ VASTU HOUSING FINANCE CORPORATION LTD

Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road,Sewri (West), Mumbai
400015. Maharashtra. CIN No.: U65922MH2005PLC272501

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
Notice is hereby given to the publicin general and in particular to the Borrower / Co-Borrower/ Mortgagor (s) that the below described immovable properties mortgaged
to the Secured Creditor, the physical possession of which has been taken by the Authorised Officer of Vastu Housing Finance Corporation Limited the same shall be

referred herein after as Vastu Housing Finance Corporation Limited. The Secured Assets will be sold on “As is where is”, “As is what is”, and “Whatever there is” basis

Itis hereby informed to General public that we are going to conduct public E-Auction through website https://sarfaesi.auctiontiger.net

SN | Account No. and Name of Date & Amount as per Descriptions of the property/Properties | Reserve Price, | E-Auction Date and Time,

borrower, co- borrower, | Demand Notice U/s 13(2) & Earnest Money | EMD Submission Last

Mortgagors Date of Physical Possession Deposit (InRs.)| Date, Inspection Date
1 HL0000000183230 Demand Notice Date Flat no. G-03, Ground Floor, Shree| Rs.850000/- | 30-09-2025 Timings 11:00

Ajay Kumar (Borrower), Pinki | 10-Oct-24 & Amt Rs.795713 | Residency PlotNo. 14,15, 16,17, Survey No.| ~ Rs.85000/- AM to 4:00 PM,
Kumari (Co-Borrower) as on 09-Oct-24 + Interest | 255, Moje Chhiri, Sub Dist. Vapi, Dist. Valsad 29-09-2025 up to 5:00 PM.,
Cost etc. Gujarat 396191 18-09-2025
& 20-Jul-25

6842/6869. email id : ramprasad@auctiontiger.net, support@auctiontiger.net

Date : 01.09.2025
Place : Vapi

1. All Interested participants / bidders are requested to visit the website https://sarfaesi.auctiontiger.net . For details, help, procedure and online training on e-auction,
prospective bidders may contact M/S e-Procurement Technologies Pvt. Ltd. (Auctiontiger); Address : Head Office: B-705, Wall Street Il, Opp. Orient Club, Near Gujrat
College, Ellis Bridge, Ahmedabad — 380 006 Gujrat (India).Contact Person : Mr. Ram Sharma Contact number: 8000023297/9265562818/9265562821/079-6813

2. Forfurther details on terms and conditions please visit https://sarfaesi.auctiontiger.net to take partin e-auction.
3. For more details about the property kindly contact to Authorized officer Tushar Barot Contactno.9727755261

THIS IS ALSO A STATUTORY 30 DAYS SALE NOTICE UNDER RULE 8(6) OF SECURITY INTEREST (ENFORCEMENT) RULES,2002

Authorised officer
Vastu Housing Finance Corporation Ltd

oe o

epaper.financialexpress.com

-; . . Ahmedabad
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favour of the Open Offer Escrow Demat Account.

outlined in the Letter of Offer.

which shall be available on SEBI's websie (wwi.sebigov.n),
X. OTHER INFORMATION
1. The Acquirer and the PACs accept ful responsibity for the information contained

(SAST) Regulations in respect of this Open Offer

of Offer or any other o be made in

Acqirer, the PACs and the Manager do not accept any responsibilty with respect
the Target Company andior the Sellers.

6. The Pracedure for tendering by elgible Public Sharehalders holding Equity Shares in physical form shall be

than such nformation regarding the Target Company and Sellers as specfied in paragraph 2 of Part X (Other
Information) belaw), and shall b jointly and severally responsible for the flfiiment of obligations under the SEBI

2. The information pertaining to the Target Company andar the Selers contained n the PA orthis DPS o the Letter
the Open Offer has been compiled
from information published or pmwded by the Target Company or the Sellers, as the case may be, of publily
avallable sources which has not boen Independently verified by the Acquirer or the PACs o the Manager, The

must use the nter-deposiory delivery instrucion sip for the purpose of crediing their Equity Shares in

or regrouping.

8 Inthis DPS, all references to "Rupess’

7. Equity Shares should not be submitted! tendered to the Manager, the Acquirer or the Target Company.
8. The detailed procedure for tendering the Offer Shares in this Open Offer will be available in the Letter of Offer,

Issued hy the Manager to the Offer:

IJM FINANCIAL

JM Financial Limited

in the PA and this DPS (other

7ih Floor, Cnergy, Appasaneb Marathe Marg,
Prabhadevl, Mumbal 400025, India.

Tel. No.: #9122 6630 3030

Fax No.: 491 22 6630 3330

Email ID: morganitecrucible openoffer@jmi.com
Contact Person: Ms, Prachee Dhuri

o such information relating to o
SEBI Registration Number INM000010361

INR' are references to the Indian Rupee(s) (“INR").

This DPS and the PA shall also be available on SEBI's website (htip://www.sebi.gov.n).

Name of Depository Pariipani Veniura Securiies Linited 3. The Acquirer and PACs undertake that they are aware of and vl comply with their abligations under the SEBI  Registrar to the Offer:
OPID IN303116 (SAST) Regulations in respect of tis Open Offer
Client 1D 15690845 4. Pursuant to Regulation 12 of the SEBI (SAST) Regulations, JM Financial Limited has been appointed as the ) MUFG
‘Account Name MIPPL MORGANITE CRUCIBLE INDIA OPEN OFFER ESCROW Manager o e Of
DEMAT ACCOUNT lahager to the Offer MUFG Intime India Private Limited (formerly, Link Intime India Private Limited)
Depostory National Securilis Deposilary Limited 5. MUFG Intime India Private Limited (formerly, Link Intime India Private Limited) has been appointed as the  Corporate Identity Number: U67190MH1999PTC 116368
PAN AABCGUBS5P Registrar to the Ofer Address: C-101, fst Floor, Embassy 247, Lal Bahadur Shastri Marg, Vikhrol (West), Mumbal,
Mode of nsiruction Off Market 6. Unless otherwise stated, the Information set out n this DPS reflects the posiion as of the dats herof. Ma"a'asm; ;:sg?ffgl”;‘a
I
(i) Public Sharsholders having their beneficiary account with Central Depository Services (India) Limited 7.y tis DPS, any discrepency n any table between the otal and sums of amounts listed s due to aunding off and/ O S U o

On behalf of the Acquirer and the PACs

-8D-

Foseco India Linited (Acquirer)

Foseco Overseas Linited (PAC 1)
Vesuvius Holdings Limited (PAC 2)
Foseco (UK) Limited (PAC 3)

Place: Pune
Date: 29 August 2025

Website: vowew.n.mprms.mufg.com

Investor Grievance Email: morganitecrucible. offer@in.mpms. mufg.com
Contact Person: Shani Gopalkrishnan

SEBI Registration Number: INRU00004058
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Chief Economic Advisor, Government of India

in conversation with

P. Vaidyanathan lyer
Managing Editor, The Indian Express
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